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THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VTDYA CHARAN SHUKLA): Sir, I share 
the anxiety of the hon. Member in this 
respect, but I would submit that we should be 
given some time so that we can refer this 
matter to the Government of U.P., get the 
facts from them, and then we shall came to 
the House again tomorrow and place the facts 
as we obtain them from the U.P. Government. 
And then the House in its wisdom can take a 
decision in this respect. 

MR. CHAIRMAN: I take a very serious 
view of this matter. But with regard to the 
teachnique of doing, if the House agrees, I 
would allow the Home Minister to make 
enquiry and let us know by tomorrow .   .   . 

SHRI BHUPESH GUPTA: This is strange. 
The issue is not between us and the Home 
Ministry. This is between the House and the 
person responsible fcr it. How does the Home 
Minister ctane into it? 

MR. CHAIRMAN: You need not say 
anything. I have made up my mind. If there is 
any objection to that .   .   . 

SHRI BHUPESH GUPTA: I do object. 

MR. CHURMAN: I thought it would 
facilitate matters, but if there is any objection, 
I have made up my mind. I think the arrest 
was made on a warrant which appears prima 
facie to be a very, very doubtful document 
and so the matter should be referred to the 
Privileges. Committee with the request that 
they should submit their repo:it before the end 
of the next session. 

Then the     question     was     asked -
whether we have received    informa- 

tion.    We  have received information and I 
have the telegram here. 

RE. MADAME SVETLANA 

 
MR. CHAIRMAN: About Svet-lana? I have 

come to a conclusion on the question of 
privilege that you have raised. Mr. Gaure 
Murahari showed me the letter in your 
absence. 
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to have made a request in regard to her stay in 
India, should himself come before the House 
and make a statement so that the correct 
position may be established. The letter in 
question has already appeared in the Press 
and it has been shown to me. In order that the 
records of this House may be complete, I 
think it is necessary that Shri Dinesh Singh 
should make a statement <m the subject and I 
would call upon him accordingly. 

THE MINISTER OF COMMERCE (SHRI 
DINESH SINGH): Mr. Chairman, Sir, many 
things have been said in this connection and I 
would not like to go into them because in 
many ways they relate to the private matters 
of Madame Svetlana Allilueva and her family. 
As you know, Sir, she did come and stay with 
us. She was a friend of my uncle, though 
never married to him, and she talked to me as 
she stayed with us in our house. She had 
talked to us on various personal matters, about 
herself, about her family, and I would not like 
to take up this matter in the House, nor about 
herself and the family. It would not toe proper 
to do so. Some hon. Members may want to 
make political capital out of it. I would not 
like to do so. It has been said that some hon. 
Members of Parliament knew that Madame 
Allilueva wanted to stay on in this country 
permanently. If so, they could have taken up 
the matter with the Government when she was 
here in this country. The Foreign Minister has 
already clarified the position. Madame 
Allilueva at no time asked me to take any 
steps to ensure that she should stay in this 
country. She did not aslc me either to initiate 
anything for u political asylum or for a 
permanent stay. I am not going into-technical 
natters. I did not get the impression that she 
wanted to stay on permanent y in this country. 
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THE MINISTER OF STATE IN 

THE DEPARTMENTS OF PARLIA 
MENTARY AFFAIRS AND COM 
MUNICATIONS (SHRI I. K. 
GUJRAL): Sir, you called upon the 
Minister to make a statement as a 
reply to the privilege motion that the 
hon. Member sought to move. He has 
made a statement. It is not after the 
statement that questions can be 
asked  .   .  . 

(Interruption) 

SHRI   BHUPESH   GUPTA      (West 
Bengal);   Why  not? 

MR. CHAIRMAN: The Minister may 
know that I have allowed ques-idons after 
statements—one or two 'juestions. Mr. 
Rajnarain, you can ask for some clarification. 

*ft TT5TfTrWT : sffa^, 3*ft ^\ <T? 

"On the end of January before Dinesh 
Singh left Kalakankar for Delhi, he talked 
with me again to make quite clear to me 
that Indian Government, the Prime 
Minister and he himself would not be able 
anyhow to help me if I decided not to 
return to Moscow and stay in India." 

 

 
"There was a private    talk ween  me  

and     Dinesh     Singh    1 January in 
Kalakankar about    the possibility for me 
to stay in India for the rest of my life." 

 
"I have asked him whether it will be 

possible for me to approach the Prime 
Minister with such a request. Dinesh Singh 
knows my feelings to my late husband ..." 

 
SHRI M. M. DHARIA (Maharashtra) : On 

a point of order. The hon. Minister 
concernedwa requested by you to make a 
statement and that statement was concerned 
with the le.'tsr that lias been alleged to have 
been written to Dr. Lohia. Now after reading 
the whole of the letter, the statement is made 
by the hon. Minister. Now, why Mr. 
Rajnarain should read the letter again and why 
should he take up the time of the House like 
this? We all know the letter. 

MR. CHAIRMAN: I had allowed him to 
ask for some clarification. He just cannot be 
brief and I cannot help it. 

 
(Interruption) 

SHRI M. M. DHARIA: Hs should 
withdraw it. 
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SHRI      CHANDRA SHEKHAR 
{Uttar Pradesh): Mr. Chairman,    he 
should withdraw it. 

 
SHRI ABID ALI (Maharashtra): Sir, he 

should apologise. What is this? He can 
abuse and then say he Withdraws? 

 

"Dinesh Singh knows my feelings to 
my late husband, to Kalakankar and to 
India. It was no surprise for him that I 
wished to stay in India, but he told me 
that he thought it would be impossible 
to settle because of the strength of the 
opposition from the Soviet Union." 
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SHRI B. K. P. SINHA:    Sir,    one  thing 
seems to me to have been ignored in the 
long debate on this issue. A distinction is 
always made between seeking residence in 
a country, seeking to reside in a country 
and seeking asylum in a country. In the 
case of asylum it is a well-recognised right, 
perhaps on humanitarian consideration, for 
a country to Rive it and if a country refuses 
it, then it does not act nobly. But if 
somebody wants to stay in another country 
permanently as a resident after taking the 
citizenship of that country, then that 
country has every right to accept that 
request or to reject it. Therefore, I would 
like to know from the hon. Minister whe-
ther at any stage Madame Svetlana 
indicated that the political conditions in 
Russia were so adverse to her that she 
would not like to get back there because 
she was politically harassed and so on? If 
she made her plea on that basis then it was 
improper on the part of the Government to 
have said, "No" to that request. But if her 
request was for permanent residence here 
then I do not think that the Government 
acted Improperly in rejecting it. 
SHRI BHUPESH GUPTA: Sir, my point 

is entirely different. I would like to know 
whether to the knowledge of the hon. 
Minister or the Government there is any 
information to the effect that madame 
Svetlana made a request to the Soviet 
Embassy either directly or through the 
Government to allow her to stay in India? If 
the Soviet Union had been approached on this 
matter, did Shri Dinesh Singh or anyone else 
even privately, contacted the Soviet autho-
rities in order to find out their reaction? That 
is one thing. Secondly, in this statement that 
the hon. Minister has made there is nothing 
said about the CIA or about other things. 
They may or may not be involved, I do not 
know. But it should be clearly stated here. In 
his statement, the Minister, Shri Dinesh 
Singh, has said that the Government or 
anybody either in his private    or 

official capacity did not come into the picture 
at all. If we are to< believe that, then who was 
acting in this matter? Was it the C.I.A.? There 
should be a proper investigation into the 
matter in order that we may be able to locate 
the guilt or locate those responsible for smug-
gling her away from this country or helping 
her to go. We should know what the C.I.A. 
has done. 

And then, Mr. Chairman, I find that when 
the Government makes a statement TT Hoes 
not think over it. Here the hon. Minister has 
stated "not married". Whether Madame 
Svetlana was married or not is an important 
point. We know that she was married to Shri 
Dinesh Singh .   . 

AN HON. MEMBER: What? 

SHRI BHUPESH GUPTA; I am very very 
sorry, Sir, I meant Shri Brajesh Singh. Shri 
Brajesh Singh I knew. Madame Svetlana I 
never met. Never have I known her. But the 
late Shri Brajesh Singh I knew for many 
years, for several years. Here the Minister said 
"not married". How did he know that she was 
not married to Brajesh Singh? Did Brajesh 
Singh before his death write any letter to that 
effect? Did he write that he was not married to 
her? How does Mr. Dinesh Singh come to the 
conclusion that she was not married when the 
lady herself is here saying "my husband"? 

AN HON. MEMBER: Such things are 
common there. 

SHRI BHUPESH GUPTA: The lady says 
it. I am not saying it at all. Please understand 
that. Personally I am not married. Mr. 
Chairman, I only say that these things create 
complications. The lady says here that she is 
married, that he is her husband and therefore .   
.   . 

SHRI C. D. PANDE (Uttar Pradesh): Sir, 
on a point of information,. 
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I may say that Shri Brajesh Singh was 
married to a lady from my district. 
Therefore, if he had any connection with 
Madame Svetlana he might have had 
some unmarried connection, not as a 
legally married husband. 

SHRI BHUPESH GUPTA: Please do 
not think that I have any views on this 
matter. I only want to know the fact. 
Here you have her own letter in which 
she refers to him as "my husband". So 
she claims that she was her husband. But 
here Mr. Dinesh Singh has said "not 
married". What am I to believe? Did he 
find out from the Soviet authorities whe-
ther the marriage was registered there, if 
the marriage took place there? Or has he 
some other reliable information in his 
possession in order to come and add this 
rider in his statement? 

MR. CHAIRMAN: Must you also say 
something, Mr. Ramachandran? There 
should be some limit to all this.   Yes, 
Mr. Dinesh Singh. 

SHRI DINESH SINGH: I am sorry 
that much against your wish this has 
resulted in, more or less, a discussion 
involving certain personal matters which 
I was endeavouring to avoid. The hon. 
Member, Shri Bhupesh Gupta, enquired 
whether Madame Allelueva was married 
to my uncle or not. He knows very well 
that she was not married. 

SHRI BHUPESH GUPTA: I don't 
know. How do I know? Sir, this is very 
unfair. I don't know at alt. I tell you 
frankly that I do not know it at all. You 
ought to know whether she was married 
to your uncle or not. 

MR. CHAIRMAN: Please, Mr. Gupta, 
that will do. 

SHRI ABID ALI: An unmarried aunt. 

SHRI C. D. PANDE: In Communist 
countries it happens. 

SHRI DINESH SINGH: I am sorry 
that there is one thing which the hon. 
Member does not know about the Soviet 
Union. I may clear this question of 
married or not. The hon. Member Shri C. 
D. Pande has already mentioned that my 
uncle married a lady from his district. He 
was seeking divorce, but the divorce was 
not granted. He could not have been 
married again and if the Soviet Union 
allowed any such marriage it was illegal 
according to our laws ana we cannot 
accept it. 

So far as the C.I.A. is concerned, I 
have no information. Madame Allelueva 
herself has written that she was not 
connected with anybody, that she went 
directly. There is no reason to presume 
that she was in connection with the 
C.I.A.""or any other body. 

So far as the question of the Soviet 
Embassy is concerned, she was herself in 
close touch with the Soviet Embassy. She 
came out here on an exit visa given by the 
Soviet authorities for two weeks and that 
she got extended. She was in touch with 
them. That was not a matter in which we 
came in directly. She, I believe, applied 
or on her behalf the Soviet Embassy 
applied for an extension of her visa and 
as the Foreign Minister has already stated 
that visa was extended and she left within 
the period of that visa. She did not ask me 
for any further extension of that visa. 
Now the main question is the one which I 
think the hon. Mr. B. K. P. Sinha raised: 
what is really our liability and 
accountability in this particular respect? I 
have mentioned that she stayed with us. 
She discussed many matters with me and 
again, with your permission, Sir, I would 
not like to go into them. The point is 
whether at any point she asked us to do 
anything in respect of her stayiing on in 
this country; that is where the 
accountability of Government and of me 
as the then Minister of State in the 
Ministry of External Affairs or maybe 
even as a private     individual 
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would have arisen. As to whether she 
definitelyi asked me to make 
arrangements so that she should not go, I 
have answered very clearly. The 
difficulty is that the hon. Shri Raj-narain 
wants to say these things largely because 
they? are politically interesting at this 
point to say but his own leader to whom 
he referred here had probably met her. He 
said he had met her. He also said that he 
felt that she did not want to go. Well, he 
could have definitely taken up the matter 
then with the Government when she was 
in this country. That would have been the 
time for him to come and say, 'Here is the 
lady; she does not want to go' and take up 
the •matter with the Government. He did 
not do it intentionally; I do not know 
why. Now, what is the use of taking up 
all this except to try to embarrass me or 
my family or anybody alse? There is no 
other reason. 

MR.  CHAIRMAN:    We  pass  on to 
the next item.    Calling Attention. 

 

 


